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Allocation of Funds for Small Beale
Industries Uplitt for Madhys Pradesh

1253. SHRI NIRMAL CHANDRA
JAIN: Will the Minister of INDUS-
TRY be pleased to state the funds al-
‘otted by the Central Government for
the development of small scale indus-
tries in Madhya Pradesh in general;
Seoni and Jabalpur Districts in parti-
cular?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): The
following funds were allocated under
Central Assistance for Centrally Spon-
sored Schemes relating to the Small
Industries for Madhya Pradesh:

fRs 1n lakh)
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programmes. Only
Seoni District is covered under Rural
Industries Programme. The funds to
the particular district are released by
the State Government.

The expenditure on other develop-
mental schemes relating to Small Scale
Industries is met by the State Govern-
ment out of State Plan Funds,
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Review of Central Laws extended to
JEK ..

1254. SHRI MOHD. SHAF1
QURESHI:
SHRI ISHWAR CHAU-

DHRY:

SHR1 SUKHDEO PRASAD
VERMA:

SHRI PRASANNBHAI
MEHTA.:

SHRI AMAR ROYPRADHAN:

SHRI S. S. SOMANI:

SHRI C. R. MAHATA.

Will the Mmnster of HOME AF-
FAIRS be pleased to state:

(a) whether the Government of
India have received any communica-
tion from the Jammu and Xashmyr
Government for review of all Central
laws extended to the State after
August, 1852; and

(b) if so, what 1s the reaction of
Government?

+HE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
On an enquiry, the Jammu and Kash-
mir Government informed that they
had constituted a Commattee under the
charrmanship of the Deputy Chief
Minister for the purpose of examining
the Central laws, including the provi-
sions of the Constitution of India, ex-
tended to the State after 1053 with a
view to finding out as to the operation
of which of them was not beneficial
in the interests of the State. The ex-
amination was to be made against the
background of the Instrument of Ac-
cession signed by the Maharaja; the
“Delhi Agreement” of 1052; Article
370 of the Constitution of India and
the “Accard” of 1975 reached between
the Government of India and Sheikh
Mohammed Abdullah. The Commit-
tee had been asked to submit its report
to the State Government by the end
of December, 1977.

(b) The Constitution itself provides
for a State Legislature to modify or
repeal such Central Lawy as are relat-
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